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Shri 8 V. Kamuwamy: As I said, 

we have no miormation that there 
was such a thing at all
Misappropriation of Railway Funds
*1325. Shrimati Mafida Ahmed: Will 

the Minister of Railways be pleased 
to state*

(a) whether it is a fact that a Rail-
way official of the Eastern Railway 
posted at Bandel station has misap-
propriated a sum of rupees three 
lakhs, and

(b) if so, what steps have been 
taken against that official?

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): (a) Mis-
appropriation of a sum of Rs. 54,514.50 
nP. has so far been revealed as a 
result of a Fact Finding Enquiry. Six 
Railway employees are suspected to 
be involved in this fraud

(b) Disciplinary action has been 
Initiated against these six officials
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who have since been plaoed under 
suspension.

Shrimati Maflda Ahmed: May I
know the means adopted by the 
officers to misappropriate this huge 
•mount?

Shri Shahnawaz Khan: They were 
making fictitious payments on false 
thumb impressions.

Mr. Deputy-Speaker: The hon.
Member wanted to know the measures 
adopted

Shri Shahnawaz Khan: The mea-
sures adopted were, the same person 
was putting on his thumb impression 
over and over again.

Mr. Deputy-Speaker: Not the mea-
sures adopted by them but the mea-
sures that the Government have 
adopted What is the modus operandt?

Shri Shahnawaz Khan: Shp wanted 
to know the modus operandt followed 
by the accused officers

Shri Raghunath Singh: May I know 
when this case was detected and 
whether the police was informed or 
not’  Or, is it only after the investi-
gation that a case was launched?

Shri Shahnawaz Khan: The infor-
mation came to us on the 24th June 
Departmental enquiries were imme-
diately initiated and action is being 
taken As soon as the departmental 
action is finalised, we propose to hand 
over the case to the SPE.

Shri S M Banerjee: May I know 
since how long this misappropriation 
was going on and the number of men 
who are involved, and whether some 
of them belong to Class II or Class I 
service?
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Shri Shahnawas Khaa: Investiga-
tion is going on We have seized the 
records

S1H Barrow: He wanted to know 
since how long it is going on

Shri Tyagi: The Minister has stated 
the case was detected, for the first 
time, in the month of June, and de-
partmental enquiry is going on Four 
months have passed June, July, 
August and September I wonder why 
the case has not been handed over to 
the police yet, if it is a case of em-
bezzlement

The Minister of Railways (Shri 
Jagjivan Ram): The case will have 
to be handed over to the police First 
we have to have a preliminary evid-
ence for the case So far as the in-
vestigation is concerned, it indicates 
that this fraud was going on since
1957 As has been stated, six persons 
are involved in it They have been 
placed under suspension, and as soon 
as we find that we have enough 
material to proceed with the case, the 
matter will be handed over to the 
Special Police Establishment

Shri Tyagi. Parliament has passed 
an enactment The enforcement police 
dlways deal with such cases May I 
know why it was not given to the en-
forcement police to prosecute that 
person’

Shri Jagjivan Ran: We have had 
experience of the enforcement police 
also There is at times much delay 
in that and after there is an investi-
gation, in many cases, they ask us to 
proceed departmentally In order to 
avoid that delay, we first see whether 
we can deal with it departmentally 
If wc find we cannot deal with it de-
partmentally, we have to give it to 
the SPE

Shri T B Vittal Rao: May 1 know 
what were the daily average earnings 
at the Station’  When the fraud was 
going on since 1957, was the station 
not inspected by the travelling ins-
pector of accounts’

Shri Shahn&w&z Khan: It is not in
the station accounts, it is in the pay-
ment of labour working uncier the 
permanent way inspector

Shri P. R. Patel. My request is that 
so far as Question No 1334-A which 
has been included m the supplement-
ary list is concerned, I only want that 
the report may be placed on tht Table 
of the House

Mr. Deputy-Speaker: The answer
would he placed here

WRITTEN ANSWERS TO 
QUESTIONS

Movement of Goods

*1322 Shri Bibhuti Mishra: Will the 
Minister of Railways be pleased to
state

(a) the steps taken by Govern- 
mtnt to improve the movement of 
goods on various Railways during the 
period from May, 1959 to the 31st 
July, 1959, and

(b) the percentage of increased in-
come m comparison to last year for
the corresponding period’

The Deputy Minister of Railways 
(Shri S V Ramaswamy). (a) The
sustained drive to speed up move-
ment generally, which has been on
for the last few years was kept up
In addition, 10 Express Goods Ser-
vices covering Northern, Western, 
Eastern, Central and Southern Rail-
ways and 14 Crack Specials covering 
South Eastern, Northern and Western 
Railways were introduced during the 
peiiod from May 1959 to 31st July 
1959

(b) The percentage of increased in-
come from goods traffic during June 
1959 over June 1958 was 4 7 Percen-
tage increase in income from goods 
traffic during July, 1959 over July
1958 was approximately 3 6 per cent




